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Hon'ble dhrl N.V.Krishnan. vice ChairmanM
Hon'ble .Lakshrai ov^aminathan, iVjember (j|
ohri 3.p.Singh
C/o ohri Hukam Singh,
iC/l43, Dakhin Puri Extension
f^vv Delhi-ii0062

(By .-Advocate 3h P.M.-'lhlawat )• •.-^pplicani.
Versus

Union of India through ;
1.The General Manager,

South Eastern i{ailv;ay.
Garden Reach, Calcutta (w.3)

2. The Liaison Officer &Chief Personnel
Officer, JOuth Eastern Railway
Garden Reach, Calcutta.

(By -Hdvocate ohri p.s . Mahendru) ' >
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(Hon'ble ohri N.V.Krishnan, Vice Chairman (-•))

The applicant is a candidate recomn?ruod

for appointment as assistant Electric Jrivex by the
Railway Redruitment Board, Bhopal on the oOu^h

Eastern Railway. He has sought a direction to she

respondents to appoint him in view of the above
rec onimd.ndations.

their reply the respondents havo statei

in para 4.9 as follov^s:-

as already submitted the /applicant
could not be considered for appoincmdnt

irAfo category of iionticalscale of ^ay dpe to non availability tyf ^
vacancy againsp short fall quota. Hoover.
1 is Submitted that the .'-applicant shall *
be considered for an alternative catedo-v

of vacancy in thoidentical Pay ocale categories of lovjor
medical classification against short fall
quota and also subject to his me iical
fitness in the said category.
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3- the ^ggi^cant subnits
that this may be taken on recoKj and OA itself fee

with 3 dir&ction + r> +)-i£iuxiecx^ion to the respona3.;ts to

consider the case of the applicant in the •annex-,
mentioned in para 4.9 of the. reply.

4. In the, circumstances, oh is disposed of
with a direction to the respondents to consider the
case of the applicant in the manner as mention-ai
in para 4.9 of the reply. o.A. is dispose, of.

No costs. j

(Smt.Lakshmi dwaminathan) (w -y i^r-ic-hr T. >Member (j) vL'-Charf"n (.1) '
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